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PER ASHOK JINDAL: 

 
 The Ld. Counsel for the appellant submits that they want to 

withdraw the appeal and to that extend they have filed an application 

for withdrawal of the appeal. 

2. Registry is directed to place the said letter of withdrawal of the 

appeal be placed on record as requested by the Ld. Counsel for the 

appellant for withdrawal of the appeal.  
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3.  The request for withdrawal of appeal is allowed. Hence, the 

appeal is dismissed as withdrawn. 

(Dictated and pronounced in the open court) 

 

 

 

 (ASHOK JINDAL) 
  MEMBER (JUDICIAL) 

 
 

 
 

(P.VENKATA SUBBA RAO) 
MEMBER (TECHNICAL)  
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